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CorrectlDR Statemeat to V.tarred Q __ 
tlOD No. 1789 dated 21.11.1969 reo 
Saa" jOeo of a s., la Deori District 

of V. P. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA) : The follow-
inll unstarred question was answered in the 
Lok Sabha on nnd November. 1968 : 

<a) whether a 120year old Halijan boy 
was sacriBed in a village 'Lal' in 
District Deoria in Eastern U. P. 
durinll July 1968 ; 

(b) whether it is also a fact that a 
person invited Ihe said boy to his 
house for meals and that the boy 
was sacri6ed there; 

(c) whether this was the third _rib 
rn that house ; and 

(d) if 80, the action taken by Govern-
ment in reprd Ihereto ? 

2. In the written answer to tbe ·ques-
tion it was staled tbat a young Harijan 
boy was Ihe victim of human sacrifice. 
Further inquiries have revealed that the 
vic lim did not belong to any Scheduled 
Caste. The word 'Harijan' may be deleted 
from the written aDswer given earlier to the 

qUCllioD. 
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CALLING AITENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

Reported retaliatory aClion by ForelRn 
Airlioe. aplnst concosslon 10 Jndlaa 

paysengers by Air-Jodia 

SHRI R. BARUA (Jurhal): I call tbe 
attention of the Minist« of Tourism and 
Civil Aviation to the following matter of 
urgent public imporlance and request ,hat be 
m.y make a statement Ihereon : 

"Reported retaliatory actioD planned 
by certain foreign airlines apinst the 
decision of the Gove:nmenl of India to 
allow Indian passengers travelJinll by 
Air India to carry 100 dollars." 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
Sir, Ihe question of relaxing foreign Iravel 
regulations has been under Government's 
consideration, and decisions taken in this 
regard were announced by the Finance 
Ministry on 181h February, 1970. One of 
the decIsions is that persons who have not 
been abroad for a period of three yearS wiD 
be exempt from Ihe operation of 'P' form 
control in respect of one visit abroad. The 
period of Ibree years will be reckoned 
backwards from tbe dale of commencement 
of the proposed visit. Persons going abroad 
under the scheme and travelling by Air-
India will be Biven foreign exchange 
equivalent to $100 for the entire trip by the 
Reserve Bank. This facility will be in 
addition to tbe Iravel facilities already 
admissible under lhe present 'P' form 
regulations and other approved visits sueh 
as business travel abro .d, education, medical 
treatmeDt, Haj pilgrimase, etc. 

The entire range of traffic under tbese 
categories will continue 10 be available fOl 
competition amonsst ail d:lincs operating in 
India. Even for traffic under tbe new scheme 
Ibere is no compulsion that people must 
travel by Air-India, but those wbo do 10 
will set foreign exchanse ~ a  equivalent 
to $100 in recognition of the fact tbat the 
foreign exchange involved in their pa ..... 
will be minimal. 


